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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). Whep the Special
Mention was made by Mr. Sahu, he
Wwas noi there, Because it is very im-
portant, I allowed him.
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"' STATEMENT BY MINISTER

Explaining the Circumstances which

had Necessitated Immediate Legislation

by the Bharat Petroleum Corporation

Limited (Defermination of (onditions

of Service of Employees) Ordinance,
1988 (No. 6 of 1988)

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL: GAS (SHRI BRAHM
DUTT): Sir, T beg to lay on the Table
a statemnent (in Englisk and Hindi)
explaining the circumstanceg - ‘which
had necessilated immediate legislation
by the Bharat Petroleum
Limited (Determinalion of Conditions
of Service of Employees) Ordinance,
1988 (No. 6 of 1988). [Placeq in
‘Li_brary. See No. LT-6402/88]

(a2

h, STATUTORY RESOLUTION SEE-
KING DISAPPROVAL OF THE BHA-
RAT PETROLEUM CORPORATION
'LIVITED
CONDITIONS OF SERVICE OF
.' EMPLOYEES) ORDINANCE, 1988

1. BHARAT PETROLEUM CORPO.
RATION LIMITED (DETERMINA-
"TION OF CONDITIONS OF SERVICE
' OF EMPLOYEES) BILL, 1988
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHM

DUTT); Sir, let me move...(nterrap-
tions) - >
- = - o Y Gl

THE VICE-CHAIRMAN (SHR¥

JAGESH DESAI): Let him move and
speak, After he speaks you can move
and speak. Then they will be discus-
sed together.

SHRI SUKOMAL SEN (West Ben.
gal): Sir, the Treasury Benches are
empty, What is the matter?...(Interrup-
tions). o

THE VICE.CHAIRMAN (SHRI
JAGESH DESAI): Are you insisting?
I don’t think you are,

SHRI SUKOMAL SEN: Sir, you
will see that at least some Members
of the Treasury Benches are present.
It looks very odd. It does not look like
a working Government. . . (Interruptions)
Only two jumior Ministers are there,
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SHRI BRAHM DUTT:; Before I
move tg request the House to take up
the Bill, 1 just want to point out a
small error which hag occurred in the
Statement of Objects and Reasons, I
request that where the word "Tribu-
nal” oceurs, it may be read as
“Court™.

of Employees) Bill, 1988
Now, Sir, I beg to move:

“That the Bill to empower the
Central Government to determine
the conditions of service of the
officers and employees of Bharat
Petroleum Corporatiop Limited and
for matterg connected therewith, as
passed by the Lok Sabha, be taken
into comsideration.”

Sir, the object of this Bill has been
partly explained in the statement
which has been laid just now by me.
But, it we go to the history of the .
whole thing which I may like to nar-
rate briefly, before 1976 Burmah Shell
had a refinery as wel] as a marketing
organisation in India, These were na-
tionalised on 21st January, 1976, All
the assets of Burmah Shell now vest
in the Bharat Petroleum. This na-
tionalisation was undertaken under
an Act of 1976. After the nationalisa-
tion, the company has been able to
enter into g longterm  settlement
with all its employees in accordance
with public sector norms except for
the following categories:

, (a) Pre-nationalisatiop clerical
employees in the Bombay region of
theiy marketing division.

(b) Pre as well as post.nationali-
sation employees of clerical and
labour categories of the refinery.

Sir, the number of these people with
whom we have not been able to enter
into an agreement, is very small com-
pared fo the total number of emplo-
yees. The total number of employees
is nearly 7,733, Out of these, 413 are
old employees on olg terms, ang im
this Bill we are fully protecting their
interests by paying them personat
pay. Out of the old employees of the
Marketing Division 521 are there, and
they have accepted the neyw terms.
Now 1,864 new employees who are
employed in the refinery are asking
for those old terms which prevailed at
the time of Burmah Shell,

¥ we agree to that or i that hap-
pens, then, all the 7733 employees will
have to be paid that, and all other oil
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companies and latey on all the public
sector undertakings will be required to
do that, and that will upset all the
scheme of things, So, thig Bill is only
an enabling Bill which enableg the
Government to formulate a scheme
for deciding the service conditions
while protecting the interests of the
old employees. Also, we are trying to
bring uniformity in the wages of the
public sector undertakings. Nothing
objectionable, We have brought for-
ward this Bill immediately, on the
first occasion., We had to resort to
this Ordinance because anything could
have happened which would have
defeated the very purpose of bringing
in this Bill,

With these words, I request that the
Bill be taken into consideration.

The questions were proposed.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The Statutory Re-
golution and the motion for considera-
tion of the Bill are now open for dis-
cussion. Before the discussion starts,
I want to make one announcement, I
have to inform the Members that the
hon. Chairman has admitied the Sta.
tutory Resolution given Notice of by
Shri Butg Singh, Minister of Home
Affairs, for approval of the Proclama-
tion issued by the President on the 7th
August, 1988, under Article 356 of the
Constitulio in relation to the State
of Nagaland.

The Resolution will be taken up for
discussion at 4 p.m. today, ag directed
by the hon. Chairman.

SHRI SURESH KALMADI (Maha-
rashtra): This Bill, which has been
put forward by the Government, seeks
to fill in the gaps on certain analogy.
We have had tg face the same problem
when the banks were nationalised.
There were the pre-nationalisation
rates. Their salary structure was dif.
. ferent from the post-nationalisation
era. Even ip the Indian Railways, the
salaries earlieyr were different. Their
service conditions were different from
what obtain now. Same is the case

{
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with the oil companies, be it the Bha-
rat Petroleum or the Hindustan Petro-
leum, The Britishers had a particular
set of salary structure. In the post.
nationalisation era we have to keep
ip view the current labour climate, the
salarics paid to other public sector
organisations etc. Thig does not mean
that the Government policies are Anti-
labour. Since independence, the Gov-
ernment has come forward with major
changes ip the labour salary structure.
A scheme of dearnesg allowance was
accepted by the Government for the
saiaried class. The Government emp-
loyees and the public sector emplo-
yees have been given varioug facili-
ties time and again and various im-
provements in Provident Fund ete.
have been made. We can quote so
many things which have been introdu-
ced for the benefit of this class, The
Congresg Party, the Congress Govern-
ment, hag the interest of the labour
class in mind every time. Having said
that. .. :

SHRI RAM AWADHESH SINGH:
The Congress Party or the Congress
Government?

SHRI SURESH KALMADI. Cong-
ress Party and the Congress Govern-
ment,

Now, we come to the problem which
was faced by the employees of the
Bharat Petroleum in the pre-nationa-
lisation period ie. before 1976 and
after 1976. It is just natural thai the
employees of the Bharat Petroleum
would want parity with the salaries
paid earlier, but 1 regret to state that
the pre-197 work culture and stan-" -
dard in the companies like ESSO and -
Burmah Shell wag different. The Offi-
cers and men were highly motivated,
but I am sorry, I cannot say the same
thing obtaing today. So, while claim-
ing the salaries and perks of the pre-
nationalisation era; I only wish the
workers would also say that they are
ready to work as hard, The element
of competition which was there among
the various oil companies and the ser-
vices which were provided at that time -
is totally absent today.
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With this Bill having bgen introduc.
ed, I would request the hon, Petro-
leum Minister to sit down with the
workers and work out a production-
linked wage scheme, which, if imple-
mented fully, would probably bring
about the same scale and same faci-
lities as they enjoyed earlier—in the
pre-nationalisation  period. Please
make a production-linkeq pay-scale
and package of incentives for hard
work and efficiency, If they achieve
that they should get all the incentives.
Now this Bill is going to be passed and
they shoulg not feel dissatisfied after
thig Bill is passed. You may have a
dialogue with the workers, You may
talk fo them ang see how best you
cap satisfy them. There must be in-
centives. Yoy must make sure that
they work harq and also see that they

~ are not demoralised. If they work hard

they should get this salary. Of course,
a basic question is involved jn the
public sector undertaking. We cannot
keep them at a particular par with
others as far as salaries are concerned.
T think, there too, we should have
separate production linked profit cen-
tres, I think this requires a genuine
thinking from the Government side
too, I would like the Government to
favour the workers after this Bill is
passed.

.

I am really at a losg to know that
in the last ten years the successive
Governments have not sat down with
the workers and sorted out this mat-
ter. It has been allowed to hang on
but anyway once for all thig is being
looked into, Naturally when you bring
forward a Bill of this kind you have
to see the heavy burden it involves on
account of higher salaries, So, you are
right. But when you link it with pro-
duction, I think, thingg might be all
right,

I would also takw this occasion to
talk about pre.nationalisation, post-
nationalisation. Among the pelrol
dealerg and gas dealers there is ram-
pant adulteration and things like that.
The reason ig very simple, The com-
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miussion  prior to nationalisation was
about 8§ per cent. After nationalisa-
tion you have brought it down to 1.8
per cent plug evaporatiop loss of 1
per cent which hag to be borne by
the petrol dealers, That means the
margin ig less thap 1 per cent, What
else do you expect him to do other
than adulteration? You must see that
proper margins are given for petrol
dealers and gas dealerg so that they
can do their business honestly. We
know that the service which was
there before nationalisation in all the
petrol pumps is not there now, There
used to be good service, They ysed to
cleap the windows of _your cars. That
service is not there because the petrol
dealers cannot afford that service any
more due to high labour cost and the
investment cost. The price of petrol
also has gone up.

The calibration also should be
changed according to the present day
requirements because the two-wheeler
traffic has increased far t6o much, So
the Government should think in
terms of new calibration too.

I once again request the Govern-
ment {0 sit with the workerg after this
Bill is passeq and have a fair settle-
mept. T am sure the employees of
Bharat Peiroleuni would take this Bill
in the right spirit. Let thére De a new
dialogue with the Governme:t, I am
sure the Government will give them

Justice. Than¥ yott, - [aLY
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®....Al T can say is that I do not
approve of an ordinance just at the

time when the House is about tg
_ meet.”

fox 1379aY, 1973 F AFAN
qigw ¥ gHI gEu T qUAT gqﬁ
ggear €1 g -
C
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«Ordinances by themselveg arq mot’
very welcome, specially so when the
date (or session of the House) is very
clear, It is not only clear but is also
near. In such cases, unless there are
very special reasons, ordinances should
be avoided. This is the ruling which
I gave on 22nd November, 1971 and
the same was given by my preaeces-
sors.” -

g9: 17 d9#ET 1989 #t &#IF qar
¥ gega A [TAT @Ay

“My distinguished predecessors
have made observations ip regard
to these matters from time to time
in the past, They did not approve
of issue of ordinances on the eve af
Parliament Session. ] agree Wlth .
them." T
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¥ oW W) ogEL awl dw B a
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DR. YELAMANCHILI SIVAJI
(Andhra Pradesh): Hon. Vice-Chair-
man, Sir, I fail to understand why
the Government took twelve Yyears
to bring thig Bill. There are three
categories of employees working in
this Corporation. The first category
consists of employees who belonged

-2

to the British company and continu-

ed to be in the cumpany even after
it became g Government company.
The second category consists of em-
ployees of the British company
whose servicegs were transferred to
Burmsh Shell under the provisions
of the 1976 Act. The third category
consists of employees recruited by
Bharat Petroleum after it became a
Government company. The legis-
lation is to take away from a section
of the employees the benefits thae

are enjoyed for a long time, This
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Government cannot provide the real
benefits to workers which even the
British Government was willing to
provide. This is a malter of shame
and regret. Section 8(3) of the In-
dustrial Disputes Act clearly states...
(Interruptions)

A oA WHTIA . TAAT FEeaqm
A9l 93 WY & WX araiegy 9gv &t
agl T g E

THE VICE-CHAIRMAN
JAGESH DESAI):
here,

SHRI PRAMOD MAHAJAN; It is
highly objectionable that he should
g0 away when such g major Bil] is
being discussed in the House. (Inter-
urptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): He has takep notes.
He was here till now, He has gone
just Bow. (Interruptions)

SHRI PRAMOD MAHAJAN: He
could have waited for seven minutes

for Manch.

THEF VICE.CHAIRMAN (SHRI
JAGESH DESAI): The matter is
over new, I have made it very clear.
(Imterraptions). Yes. Go ahead, Mr,
Sivajt

DR. YELAMANCHILI SIVAJI: See-
tion 8(3) of the Industriay Disputes
Act clearly says that the wages of
workers cannot be reduced. The Bill
bypasses the Industria] Disputes Act
and it bypasses the concept of natu-
ral justice as also the common in-
dustria] practice. The norm is equal
pay for equal work. But the moti-
vation of the Government does not
secem to be so, Al] those recruited
between 1976 and 1986 are treated
as temporary workers and given con-
solidated wages. Instead of rushing
through with this Bil] the Govern-
ment should have sat with the em-
ployees and thrashed out the matter
acrosg the table. Then, implementing
the Bill ratrospectively is confrary
o the established practice. The
workers are working under different
working conditions in this company,
, .

|
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Till now he was
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both climatic and otherwise. Those
that are working under adverse cli-
matic conditions should jbe  given
preferential trealment. There is a
court order in favour of the workers.
It is to circumvent that order that
this Bill has been brought; so it ap-
pears. The Industria]) Disputes Act
was passed by the British Raj, Tt is
very unfortunate that instead of be-
ing beneficial to the workers, this
Bill will only be deleterious to the
workers, Now that the Minister is
here I would like to say that the
Petroleum Ministry is moving in a
peculiar way in the Krishna Goda-
vari Basin in exploring oil and gas.
And the Minister may kindly make
note of this and examine the possibi-
lity whether in recruiting people, the
local people can be given preference
as otherwise, as it happened in
Assam, it may lead to so many prob-
lems between locals and non-locals;
it may give rise to needless tensions.
While ONGC has paid more than
Rs. 800 crores by way of taxes, there
js no reason why the wages of the
workers working in lhe Corpoeration
should be curtailed. T wonder whe-
ther the labour policy of the Gov-
ernment behind bringing this Bill
is to reduce the wages of the work-
ers.

258

SHRI ASHIS SEN (West Bengal):
Mr. Vice-Chairman, we have first of
all to condemn the approach of the
Government in bringing an ordinan-
ce in a short span of time hetween
the last session of Lok Sabha and
Rajya Sabha and this session, I do
not follow what earthly reasons
there could have been for bringing
an ordinance when the whole matter
was to be discussed by Rajya Sabha.
Going through the materials I only
find that the objective is to circum-
vent the directions given by the
High Court and the Supreme Court.
The diractions of the High Cour?
and the Supreme Court were to the
effect that whatever agreement was
entered into by the unions ang the
Bharat Petroleum management in
197374 should be given effect flo.
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But the Government wanted to cir-
cumvent the directions of the courts
which were in favour of the work-
ers. The orders of the courts
would have benefited the work-
ers. But the Government wanted to
circumvent the court orders in a
manner detrimental to the workers.
This was the basic reason behind
bringing this measure. Talking of
socialism Mr. Suresh Kalmadi spoke
of the tears shed by the Congress
Government for the working people
of this country, But in practice thro-
ugh this Bill they want to deny to
the workers’ benefity which would
normally have been available to
them by virtue of the court orders.
We saw the Government’s conduct
in the morning; you were also a
party to it, in regard to Nagaland.
We saw how at every stage the
normal, legal, established, procedu-
res are sought to be trampled upon
by the Government. This is another
facet of that, Another way by which
the Government wants to do away
with the many agreements and un-
derstandings from which accrue to
the workers many rights and privi-
leges is coming forward with this
proposal. This is one of the blatant
examples which s before us just
now when the Bharat Petroleum is-
sue has come up. What is the gene-
sis of this case, if you go into that?
In 1973-74, when this industry was
taken over by the Government,
there was a subsisting agreement
between the workers and the mana-
gement. But, subsequently, after it
was taken over by the Government,
there was a new thing and it was
that the new recruits coming in they
were not given the privileges and
rights which would have accrued to
them by virtue of the agreement.
They were kept temporary for years
together, for six or seven or eight
years, and they were also given a
consolidated pay. It was done to
deny them the privileges that would
have otherwise been available to
them. I do not know why such
bad things done by the management

of Employees) Bill, 1983

of that particular industry are not
only sought to be supported and
patronised by the Government, but
are also sought to be perpetuated by
bringing forward this Bill by which
they want to reduce the wages under
the garb of standardization as mnew
employees and old employees. Inci-
dentally, Mr, Kalmad; is not perhaps
well aware — he made a reference
to bank nat‘onalisation — that at
that time there was no dispute bet-
ween the pre-nationalisation and
post-nationalisation employees, Any-
way, speaking on behalf of the Go-
vernment, he should have come a
bit well prepared. That is what I
feel: of course, it is not for me to
suggest that., He should have known
that when the dispute of the tem-
porary employces on  consolidated
pay wag taken by the Union to the
Tribunal and from the Tribuna] to
the High Court and from the High
Court to the Supreme Court, every-
where ithe Courts uphelq that agree-
ment and said that the benefits
should be given to the temporary
employees also or the recruits who
came in after 1976. It is surprising
that the Government should have
upheld the action of the administra-
tion of that particular organization.
They have wasted lakhg ang lakhs
of rupees on litigation and they have
gone from one court to another and
they have dragged the employees also.
They have dragged the workers also
from one court to another and, ulti-
mately, they came 1o a point where
they lost the case. Then they came
as the protector of the employer
and not as the protector of the em-
ployees. As a protector of the em-
ployer they came in and brought for-
ward this Bill,

Now. whatl are the objects of the
Bill? It i quite clear that although
they say that they want to give bet-
ter benefits and guarantees and am-
cnities to the workers, actually, in
practice. it is not so. Now, what do
we find? The Corporation went
against the order of the Tribunal and
approached the High Court of Bom-
bay. While admitting petitions, the

VR
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honourable High Court ordered the
Corporation to implement the 1973~
74 settlement from the Ist July, 1987.
The Corporation’s appeal before the
Division Bench of the Bombay High
Court was there and the High
Court order stands as of today. The
Bill now seeks to set at nought the
judicial process and ihe justice ob-
tained by the workmen after Jong
and acrimonious lega]l proceedings.
The Bil] also seeks lo trample upon
the provisions of the Industrial Dis-
putes Act and the trade union right
of collective bargaining. This is no-
thing but a brazen attempt to rob
the workmen of their rights and pri-
vileges granteq by the Court.

261

Now, it is said that the Bill is go-
ing to regulate the service condi-
tions of these employees as in the
other public sector undertakings like
the banks, LIC, etc. What do we
find in the case of the LIC? What
did the Governmeni do? They rob-
bed the workers of their rights un-
der the Industria]l Disputes Act. This
is another way of bringing the pet-
roleum workers also in line with the
insurance ‘employees, that is, to cut
down their democratic rights which
are already availahle to them. What-
ever agreement has been entered in-
to by the workers and the manage-
ment should be honoured and the
Government must see to it that they
are honourcd. But it seems that the
Government is exercising its power
1o create adverse wage conditions,
adverse service conditions, etc. for
the workers. It is for this purpose
that the Bill has been brought. Can
we support this BillJ? Of course,
not,

But the main point comes: why
this Ordinance? I would suggest
that the Ordinance bd taken back.
Let there be a full-fledged discussion
in this House before the Bil] is made
into an Act. Otherwise if we allow
this to be done, in every industry,
in every forum, where this activity
wil] come, in the name of workers,
interest they will be upholding the
interests of the employers. And
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here the employer is the Govern-
ment of India itself. And the Go-
vernment, through this measure,

wants to hit at the workers where-
ver by their collective bargaining,
by their struggle, by their rights un-
der the Industria] Disputes Act they
have heen able to arrive at better
emoluments, better service condi-
tions. Instzad of protecting them
the Government brings this Bil] and
deny them all this. That is why,
Mr. Vice-Chairman, I fee] that this
is a patent exampie by which we
can call the Government as being
guilty of unfair labour practices, of
encouraging the employers in the
public sector, and more so in the
private sector, take resort to  this
type of activities against the work-
ers, That is why, we felt we righ-
tly call that this is an anti-people
Government, we rightly call that
this is g pro-employers Government
and we rightly call that this is a
Government which is against the
interests of the common man. This
is another example of that, That is
why we demand that this Ordinance
must go, and thig right to be given
to the Government to do or undo
whatever has been achieved by the
workers, by taking the right wupon
themselves must not be allowed.
And we cannot permit the Govern-
ment to have this Bill passed into Act.
We oppose it. We oppose it tooth and
nail. This right should not be given
to the Government. Rather I should
say that this Bill be taken away.
Allow the free forces of workers and
employers of collective bargaining,
democratie rights between the two
sets, be given the scope to play sO
that the workers themselves are
given the scope to decide by collec-
tive pargaining what shoulq be their
wage level, what should be their
service conditions, because the work-
ing clagg is in a dis-advantageous

position in the ruling system of the
society, So the Government should
have come forward to protect the

workers’ interests instead of doing as
is being sought by this particular
Bill. .
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So, Sir, I urge that the Bill be
withdrawn. Or I oppose this Bill, Tt
should not be put through. I appeal
through you to the Government; do
not resort to this type of antiworkers’
measure and do not move in this
manner.

Thank you, Sir,

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): The House stands
adjourned for lunch and we  will
meet at 2.40 P.M:

The House then adjourned
for lunch at  thiirty-eight
minutes past ong of the
clock,

gt

The House reassembled after lunch
at forty-three minutes past two  of
the clock. The Vice-Chairman (Shri
Jagesh Desai) in the Chair.

SHRI N. E. BALARAM (Kerala):
Mr. Vice-Chairman, Sir the purposc
of his Bill is to determine the service
conditiong of the employees and ofii-
cers of the Bharat Petroleum Corpo-
ration Limited. I think there are some
service conditions for the employees
even now. Then what is the real in-
tention of this Bill? Of course hcre
are service conditiong for the em-
ployces becausc this was taken over
in 1972, I think ie. many years back
and the Governmen{ was running,
service conditions. According t¢ my
information, there arc certain catego-
rieg of workers about whom my
friends have already
large number of those workers are.
tempogary workers. They were
given only g consolidated  amount
of wage. The were pot properly paid.
They went to the court because onc
of the main demands of ithe workeir
in the industry is housing amenity.
Without proper housing, workers
cannot live. That is the real prob-
lem in Bombay. Almost all the public
undertakings have provided houses to
their employees, So, these employces
alsop demanded houses. When  that

spoken. A .
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question wag raised, instead of consi-
dering that gquestion sympathetically,
ithe management of course, have
gone to the court. And the argu-
ment of the management was  that
thosc workers are temporary and.
therefore, they are not  entitled for.
housing facility or educational facili-
ties for their children. This was the
argument advanced by the manage-
ment. But fortunately, {he court did
not accept it, The Court said that
they are permanent workers and that
they should be given housing facili-
ty, etc.  The, Sir, for the last 12
vears, litigation was going on in seve-
ra! courts—the labour court the
High Court and the Supreme Court.
For 12 continuous years there was
litigation and ultimately the Supreme
Court said that what the High Court
said wag correct, they are permanent
workers and they be given all facili-
ties. That is the position now. I
would like tg ask the Minister one
thing: Instead of asking the manage-
ment {o implemcent the Supreme
Court decision, why is he bringing in
such a legislation now? Is he going
1o change the present condilions of
service of the workers denying them
the right for housing, denying them
them the right of educational facili-
eg for their children? What is the
real intention of this Bill I could not
understand. If that jg the infention
to deny them these rights then, I
am otally opposed to it.

Then, Sir, while introducing the
Bill, the hon. Minister said that there
ig a public sector pattern of service
condition? Is there such a thing as
public sector pattern in the conditions
of service of the workers? I am ask-
ing this question particularly because
it is a new thing to me. Is there a
public sectior pattern of gervice con-
ditions for the workers in Indig now?
In different industries service cOn-
ditions are different in  various
public gector understandings. There
is no uniform service condi-
tiong in the public seetor anywhere,
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Then what is ihe meaning of it when
he says o keep ipn line with the

public sector pattern of service con-
ditions he ig bringing in thig Biil now?
I do not understand this argument.
This ig contlddlctory to 'the preseat
position. That is what 1 am saying.
I would like 10 tell the hon. Minster
that there is no need for such a  Bill.
What is needeq is the implemeniation
oi the High Court and Supreme Court
decisions, Of course, 1f you want to
aave negotiallons with the workers

the y are prepared to have negotiations.

But mmplemeny those decisions, That
would be the best  solution to  this
prob.em today.Otherwise the Govein-
ment will be creating new problems.
Everything, is being taken away by
this Bill. It ig very  dangerous
Bill. I have gone through it. It i3 =&
very dangerous Bill, You have gaid in
Clause 3(1): ... not  with-
standing anything contained in  the
Indusirial Disputes Act, 1947, or any
ather law or any agreement_ settle-
ment, award or other instrument...
notwithstanding any judgment, dc-~
creg or order pf any court, tribunal or
any authority..” What ig all this?
You are bringing in an omnibus Bill.
I think, the Supeme Court will sirike
it down. I have no doubt about it.

You want blanket permission from
the Parliament fo do whatever the
managemeny{ asks you to do. For

the last 12 years, they were not im-
plementing the court decisions. You
know that, The workers were fighting
for their rights. There wag a mtnke
which is called 4 lock-out., The
Labour Commiszioner said that it
was not a lock-out but it was a strike.
Everyhing happened at that time.
This is the real condition of the in-
dustry. So, you plcase reconsider the
whole thing in an objective way. This
is not an issue on which both :ihe
parties are fighting. No. There is no
political issue involveq in it. You
study the whole issue inan objective
way. How can you keep a large
number of temporary workers like
that? How can you deny them many
facilities which the court has already
sanctioned? Ang you want g blan-
ket permission from this House.. T can
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not agree. So, what I am regquesting
you is that the Minister should re-
consider the matter, ‘The undue haste
the Govenment hag showp in  intro-
ducing an Ordiaance 25 before the
Parliament Sesion was to commence,
also shows how bad it is, This is all
that [ have to say..
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Y SR WA IqAATEAET
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wﬁwﬁwwww @Y
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1976 ¥ TLEWFT F gy W
gwre 1 faga® AER Aumar @
frator fFan o wwa on, @fET g

Tt 24 999, 197617‘13?’[
1973-74 ¥ FHAIMET FT UG
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faar afafmw & wqE §@ER
I q17 g gwdr 97 | e g,
I WM qiy g 90 FHSIEl
N Iq Feidd F AR F HIAG
A FEr W AT 9FR FTgdq
aql, JfFg OaT gHT AEr, 1 80
gfama v FHIA AQ, IJg AT
fafraa a9 9x Tar T, FEifasds
T 9T | FEEmA W qagd A
ATST  FAT, AT F (AT q
1978 ¥ 1988 T ST J[TIT =,
Ig% gL FIW qT [IWGT g
HIX gL F79 9T {orge w1 Y
Wt~ v, fR grRnfrE fAm an
% T faog sggeqoT & 9w X
AZY T | 3§ FAAr 7 AT OAEY,
IRAR AAET § T@.F GTQIA
TR AR FIIR FAWET F AL F
9T @@ | ) TEF q@ A ST
A9 T 12 qN &I d&y AqCE F
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B ETIN0 wF ANGA AT ST W
IV # FRAT FT g AT g™
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Fo9q § T gHN IIEI AR A
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T FT @T qT W 9T
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@ afe w1 T FER # oA
farffr Fg @ A T TG oEr
GE G .

of Employees) Bill, 1988

g, W fagas & % @R
FT FgT 98 & f5 IR @um FWE
fag gam g v Afa aEr @

™ 9% F wORT A & qEdr &
fer zw Nfg N afmafs ov @
wg GEifagn smEieT & w9gl g
M W@ T W & ! wEEw,
g} grEsfaw g9 & ==l
T #ar g, afew iy femad
A =w=f g HT AWoHoHo ;N
fageam darfermm & oF & Aifa @
g1 g%ar § W19 sgE-wS 4 g
F¥, affw wX AT W TFRUF
ghratd & Ed Wt WIToHlo
Wl #RX fegwm dEifeaw & ux
Afs 7 &  "AgRE, AT "R
Sy gW & 9§ W SEifaaw
F& Fuial F1 framc oA § SE
yFX fegam dafeaw & wafal

F1 fAen®T g1 & | WS T HEEdT
¥ qed W wugd &1 JAT HIET
IR § | qg ager Wﬁ'@f%\l
g arr farm gar os|d W &Y
qrey Fufaat wrE, S0 HT TEGHT
gm,wﬁ%ﬁ AT ardr syfaai =TS
I BT ALIFO F JHT T OF
T Faq qfa SO T 99 R/
Tg Jaq fao T Y @A &W_ar
ar w ¥ wwgd &7 9g aaq fear
W gad waEr A | # feEaas
¥ fqo gwm FW A U q99
F oy § A€ g, afT afc SIRw
¥ fau wra Gfram & Wi B
ey =fys Fav faean & W AW
U da9 W gE W F7 AT
AT WTES §Y a1 W9 qF A OCATA
dafrw w1 g9 % Qfvy, 7@ S9



269 Bharat Petroleum Cor-

poration (Determination
& g} ¥ S g Il §F oy 5w
% 997 &9 & w1 fEE g
FT SfaF A8 & A W e ¢ fF
W fAgas & 310 99 a8 S A1EAw
gy § (awa w1 o°Er)

= . -

mmwa s, faggw  #
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fagas # 38 aﬁg“r T & fF ffrE
faare faam f&r wew fafy,
fedY oz &1 gfufqoa, frat #12
¥ Ffafaoa 37 9T q0 qE A
g TOET W4 Ug W F owrw
Y F gAR AT e AT qAAGL
g T 1 3q FE TG AT GRS | AG
oIt g qgedr 1 +Afgy  di——
They cannot go to manegement and
ack for it, The management Wil
say ‘There is the law; you go to Par-
liament, the supreme authority, to get
a lavatory.
Fifs axs Y fram gfe sw=r & ar
g TXIA TN AR WX qEEl A
9t T R AR qAgEl w1 FAfR
araifm &1 St wfawre =l quf
N g€ F F faer & 98 W
B far & AR Jagd A oSy
ao1g< qar fear ) 3g fFEy AmeE
§ a8 o gwar , w1 gEAET TG
F FFAT | IR QG UF A&
Sq o it | T faan &
a9 aF a8 957 2@ | 38 qifqame &
g J157 AT AT | AT AT FIS 0@T
FATT A&t T qFd {6 I Afq a9
qg AN & A9 1T FE qA9T ) FEA
a1 & ag *gar wgar g f5 ag fagas
HATedt y9T "iar § | F o gae
Afc FT @ O WA JFRAT §, TG
Hal AgRT T § ;I A A8 § |
W O UF @ g F o aw
Al § oW @er 9§, 9§w
agEar 3 sfaw fva gz Rav &
fe v Wfaaw §  woge fergeam
FAAT § 5 FUT TIAT A4 3 THATC & |

To be exact, Rs. 4.68 crores.
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2 9@ T TAET A 2 &
qa‘r:rsﬁzaﬁuggwmgﬁ T3
WEAfEa wsg &1 FOY 99 qfad
faqr § f& o | T FUT @4

AT AE &

300 pm.

IqqeRer W, gwim e,
SAEAT FFAT A g9 A2 B AT
Ecrzn%%%a’rn'f‘aarﬂﬁ#rtw‘t
FARX AMGR NgAT Ik W AW &
& IART § A FT W@ & 9T AU
F AT F 5 FAUT TIAT A AEAET

%m%ﬁaﬁ%ﬁﬁnﬁm
WefeT thEe &1 W AW g |
Wfaﬁ‘:r'aﬁqsa ZTAAT & FET
ﬁ:aaaﬁ'ﬁ%@wﬁrfﬁm
FET AT Fr W T IR FT
fagas maﬁaﬁtﬁﬂﬁf
gl g gFar 7 ﬁa‘gmmmﬂ
f& 12m%ma‘7am@rw
HYA FICCAT F ATT FI, AIZI
1 o X 9T qg @Er agt
g TE ERIT WX FEEt Ffearsat
ZA IR WAAAT AL |

JuaAEId (= SAw 94rd)
T F7 T9 S

S A I : ITANTIRT AQEA. . |
st 7w wadw fag - H. ..
geawed (s swAw Imd) ¢
A7 g9 g ¥, AP A0 IEA O
sﬁ%ﬁmn%@’rmwﬁwsﬁ,m
greq ¥ a3 78 @3, e g 9. .
it YW HIgw 't"aa wa’mr a‘T
faqe. .. aggm.. ;

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): No, I cannot al-
low you. Now the reply is to be
given by the Mover. At the time of
thirg Reading, 1 will give you some
time. ...No, please, I have to conduct
House, I cannot allow this. Even
in the morning, at the time of Special
Mentions, I gave you the advantage.

AY U7 TET FA & | gIg W Aq
arg S &1 Www Awa forar v By
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aEl AR I 9T qrEaAfTE
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ELS

ST AFRET_ : T gH weg ANl

T ALHFETAT S AT 5HE gAIR A
O FT E19 9T SO | Jg T
FREAT FCIFL E ! g @t 7.33
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Are you with-

drawing your  Resolution, Mr,
Mahajan?

SHRI PRAMOD MAHAJAN; I am
not,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I shall first put
the Resolution moved by Shri
Pramod Mahajan to vote. The ques-
tion is: (

“That this House disapproves of
the Bharat Petrolcum Corporation
Limited (Determination of Condi-
tiong of Service of Employees)
Ordinance, 1988 (No. 6 of 1998)
promulgateq by the President on
the 2ng July, 1988"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I shal] now put
the motion moved by Shri Brahm
Dutt to vote, The question is:

“That the Bill to empower the
Central Government to determine
the conditions of service of the
officers and employees of Bharat
Petroleum Corporation Limited and
for matters connecteq therewith, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): We shall not take
up clausc-by clause consideration.

Clause 2 was added to the Bill,

Clause 3—Power of Central Gov-
ernment to frame schemes 1o
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poration : Determination of Employees) Bill, 1988
[Shri Jagesh Desai] The motion was adopted.
determine conditions of service of Clause 3 was added to the Bill.

officers and employees.

THE VICE-CHAIRMAN (SHRI
(JAGESH DESAI): We shall now
take up consideration of clause 3,
There are two amendments,

5§t s wgie : § medr nanfa

New clause 4—Repeal and saving

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): New clause 4 is to
be inserted. Amendment No, 2 by
Shri Brahm Dutt,

q9g @MgT W FET

“qez 2, 9X dff 23 & 27
¥ ‘matfrs faEre wfafyas,
1947 # gy feay o fafy & ar
goEwg 53T feEr FOE, afdfim
afgfraw a1 g fafey & et
I@ F 3 gu Wt mk feEt
ey, wfewcw ar & gify-
g & felt faom,  fefy o
gRT  F g gu s, weal &y
frerer femm s

983 29T R 42 7 ‘e
g9t 3 F W 9% LRI CIc
weg  wiaewfyw /g s

@ AgE 9T @ HiEEe
31T o e § AR § R 2 ST
IRATE fF 3 500 A9 E 31 5000
g g afsT % 10 36 F w9
FONE G FAT AT A9 R
FERIT T FYAFF & I
TR WA T HEr-AYT F A
TAeEll ST A% GIFR H gt
g | v ¥ wug FEAr froeq
“aeft W W7 W FY gem
1 ogER afufray § wosl
& faam F aw W@t F& wger
HAEATHT  FT gHHTH & FT AT
AUFR & 95 WY T T @ &
A osw A ew WY gmwaAr
F G & q |
The questions were put and the

nwtions were negatived,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I shall now put
clause 3 to vote. The question is:

“Thut clause 3 stand part of the
Bill ™

1
{

SHRI BRAHM DUTT:; With your
permission, I beg to move:
2. “That at page 3, after line 20,
the following be inserted, namely: —
Repeal ang saving.

‘4, (1) The Bharat Petroleum
Corporation Limited (Determination
of Conditions of Service of Em-
ployees) Ordinance, 1988, is hereby
repealed.

(2) Notwithstanding such repeal,
anything done or any action taken
under the said Ordinance shall be
deemed to have been done or taken
under the corresponding provisions
of this Act’”

The question was put and the mo-
tion was adopted,

New clause 4 was .added to the Bill,
Clause 1—Short title

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): We shall now
take up consideration of clause 1.
There is one amendment by Shri
Brahm Dutt.

SHRI BRAHM DUTT: I beg to
move:

1. “That at page 1, for lines 9-10,
the following be substituted,
namely: —

‘T. (1) Thig Act may be called
the Bharat Petroleum Corpora-
tion Limiteq (Determination of
Conditions of Service of Em-
ployees) Act 1988,

(2) It shall be deemed to have
Come into force on the 2nd day
of July, 1988 ”
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The  question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHR]
JAGESH DESAI): I shall now put
clause 1, as amended, to vote,

The question is:

“That clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Clause .1, as amended, was added to
the Bill,

The enacting jormula .and the title
were added to the Bill.

SHRI BRAHM DUTT: Sir, with
your permission, I beg to move:

“That the Bill, as amended, be
passed.”

The question was proposed,

oft e wagw fag : Areaay, & sawr
37t amr  wmifs gmx A
qrEA S F A gAE qErd A
frg arat 1 g & A F IS
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37 A TE qEm .

oY AFATA : FAATT FIEA |
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|
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&t T waaw fag: wEiew, =@
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|
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of Employees) Bill, 1988
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The question is:

“That the Bill, ag amended, be
passed.”

291

-1

The motion wag adopted,

e

The Delhi University (Amendment)
Bill, 1988 i

THE MINISTER OF STATE IN
THE DEPARTMENTS OF EDUCA-
TION AND CULTURE IN THE MIN-
ISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI L. P. SHA-
HI): Mr. Vice-Chairman, Sir, I move:

“That the Bill further to amend
the Delhi University Act, 1922, be
taken into consideration.”

The new education policy, envi-
sages development of autonomous
colleges, This wag also mentioned in
the the Education Commission Report
of 1964 and 1966, The programme of
Action to implement the policy has
stated that about 500 colleges should
be developed ag autonomous colleges
in the Seventh Plan, In pursuance of



